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ORDER

This is an appeal by the assessee against order dated 13.10.2020
of learned Commissioner of Income-Tax (Appeals)-29, New Delhi for

the assessment year 2018-19.
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2. When the appeal was called for hearing, none appeared on
behalf of the assessee. Even, the assessee has not filed any application
seeking adjournment. On perusal of record, it is observed, though, the
appeal has been listed for hearing on eight occasions earlier, beginning
from 9" November 2021 till 04.01.2023, however, the assessee has
always remained absent. Even, today also assessee is not present
inspite of service of hearing notice as evidenced by postal
acknowledgement kept on record. The aforesaid facts reveal complete
negligence of the assessee in pursuing the present appeal. Considering
the fact that sufficient opportunity has been granted to the assessee to
represent his case and the assessee deserves no further leniency, I
proceed to dispose of the appeal ex parte qua the assessee after
hearing the learned Departmental Representative and based on
material available on record.

3. At the outset, I must observe, Registry has pointed out a delay of
59 days in filing the appeal. The assessee has filed an application
seeking condonation of delay on the ground that due to restriction

imposed on account of COVID-19, the appeal could not be filed in
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time. Being satisfied with the reason shown, I am inclined to condone
the delay and admit the appeal for adjudication on merits.

4.  In ground no.1, assessee has challenged addition of Rs.1,48,000
under Section 69A of the Act.

5.  Briefly, the facts are, the assessee is a resident individual. For
the assessment year under dispute, the assessee filed his return of
income on 11.08.2018 declaring income of Rs.3,49,110.

6. In course of search and seizure operation conducted on the
assessee, cash amounting to Rs.1,48,000 was found. In course of
assessment proceedings, the Assessing Officer called upon the
assessee to explain the source of cash found. As alleged by the
Assessing Officer, the assessee did not file any reply to explain the
source of cash found. As a result, the Assessing Officer treated it as
unexplained money under Section 69A of the Act and added back to
the income of the assessee. Though, the assessee contested the
addition by filing an appeal before learned Commissioner (Appeals),
however, the addition was sustained.

7. I have considered rival submissions and perused the material

available on record.
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8. Undisputedly, in course of search and seizure operation
conducted under Section 132 of the Act, cash amounting to
Rs.1,48,000 was found in the residential premises of the assessee.
Though, in course of assessment proceedings, the Assessing Officer
called upon the assessee to explain the source of cash found, however,
the assessee did not comply. Even, learned Commissioner (Appeals)
has sustained the addition by stating that the assessee has given a very
sketchy and vague response. The assessee has not brought any
contrary material/evidence before me to controvert the concurrent
factual finding of the departmental authorities. Therefore, in absence
of any cogent material brought on record by the assessee to disturb the
findings of the departmental authorities, I am inclined to uphold the
addition. This ground is dismissed.

9. In ground no.2, the assessee has challenged addition of
Rs.6,79,020 under Section 69C of the Act.

10. Briefly, the facts are, in course of search and seizure operation,
jewellery worth Rs.6,70,020 was found in the residential premises of

the assessee.



ITA No.910/Del./ 2021

I1. In course of assessment proceedings, when the Assessing Officer
called upon the assessee to explain the source of jewellery, the
assessee could not furnish any evidence. Therefore, the Assessing
Officer treated the amount of Rs.6,79.020 as unexplained investment
under Section 69C of the Act and added to the income of the assessee.
The addition made was sustained by learned Commissioner (Appeals).
12. T have considered submissions of learned Departmental
Representative and perused the material available on record.

13.  Undisputedly, jewellery worth Rs.6,79,020 was found in course
of search and seizure operation conducted in the residential premises
of the assessee. As could be seen from the observations of the
departmental authorities, the assessee could not furnish any evidence
or valid explanation to explain the source of investment in jewellery.
14. Before me also, no contrary evidence has been brought on record
by the assessee for enabling me to disturb the finding of the
departmental authorities.

15. In view of the aforesaid, I uphold the addition. Ground raised is

dismissed.
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16. Ground no.3 being general ground, does not require
adjudication.
17. In the result, the appeal is dismissed.

Order pronounced in the open court on 17" February, 2023.

Sd/-
(SAKTLJIT DEY)
JUDICIAL MEMBER
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